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IN THE CENTRAL ADMIN:STRATIVE TRIBUNAL
JODHPUR BENCH AT JODHPUR |

0.A_Nos.531/2011, 530/2011, 529/2011, $32/2011, 533/2011, 534/2011 with MA
142/2012, 535/2011, $36/2011, 5$37/201, 538/2011; 539/2011, 540/2011, 541/2011./
542/2011, 560/2011, 498/2011, 499/2011, 500/2011, S01/2011, 502/2011, S11/2011,
512/2011, 517/2011, 518/2011, 519/2011.-523/2011, 524/2011, 16/2012, 77/2012,
91/2012, 172/2012, 173/2012, 386/2011, 387/2011, 482/2011, 483/2011, 484/2011,
485/2011, 464/2011, 465/2011, 466/2011, 467/2011 & 468/2011 o

Date of decision: /Z/ /5 August, 2012
CORAM ' '
HON’BLE DR. KB S | RAJAN, JUDICIAL MEMBER
HON’BLE MR B K SINHA, ADMINISTRATIVE MEMBER

OA No.531/2011

1. Abdul Kadar S/o shri Hafiz Abdul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Pas, Udaipur, at present employed as Casual
Computer Operator, in the office of CIT (A), 16, Mumal Tower, Udaipur.

2. Ajit Singh Chauhan S/o Kesar Singh Chauhan, aged about 29 years, R/o
636 Dholi Magri Gali No.2, Udaipur, at present employed as Casual
Computer Operator, in the office of ITO Ward-2(2), 6, New Fatehpura,
Udaipur. ‘ ' '

3. Bhunveshwar Paneri S/o Onkarfiath Paneri, aged about 36 years, R/o 37,

Paneri Bhawan, Inside Chandpole, Udaipur, at present employed as Casual
Coniputer Operator, in the office ol'iTO (TDS), Udaipur.

4, Dinesh Jain S/o Shri Shanti LalJain, aged about 30 years, R/o H.No.208,
Para; Apartment, at present employed as Casual Computer Operator, in the
office of ACIT Circle-2, 6, New Fetchpura, Udaipur.

5. Hira Lal Dangi S/o Sh. Migau Lal Dangi, aged about 19 years, R/o
Kha:ikwada, Bedla, Udaipur, Peon, at present employed as Casual Peon in the
office of JT CIT, 6, New Fatehpure, Udaipur, '

B " OA No.530/2011

- L Nagraj Meena S/o Kanji Meena, aged about 38 years, R/o village Khokhadra,
Kherwada, Udaipur, at present employed as Casual Peon, in the office of ITO
Ward-1 (4) 6, New Fatehpura, Udaipur. . ]

2. Narayan Lal Dangi S/o Shri Keshu Lal Dangi, aged about 22 years, R/o
Khatikweda, Bedla, Udaipur, at present employed as Casual Peon, in the office of
CIT, 16 Mumal Tower, Udaipur. ’

Narbada Shankar Menariya S/o Shsi Kalu Ram Ji, aged about 43 years, R/o
village Chirva, Girwa, Udaipur, at present employed as Casual Peon, AO (DDO),
Udaipur. - :

4, Narendara Bhatnagar S/o Shri Ashck Bhatnagar, aged about 26 years, R/o 30,

(%)

Chitragupt Marg, Mahila Mandal ke Pass, Udaipur, at present employed as Casual -

Peon, in the office ITO Ward-2(1), 6, New Fatehpura, Udaipur.

5. Narendra Purbia S/o shri Himmat Lal Purbia, aged about 31 years, Rlo
g b7 2N H.No.2356 Rampura Choraha, Ubhayshrav Ji Road, Udaipur, at presciz employed as
e O ; s : ’

N Casual Computer Operator in the office b1'CIT, 16 Mumal Tower, Udaipur.
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OA No0.529/2011 ' 2

1.Vikram Arya S/o Shri Bhanwar Lal, aged -about 26 years, R/o Clo Shankar Sadan,
in front of Central Jail, Rajnagar, Distiict ajsamand, at present em; loyed as
Casual Chowkidar, in the office of Income T , Rajsamand. ' :

2.Ramesh Kumawat S/o Shri Pramanand Kimawat, aged about 27 years, R/o E-239,
Nai Abadi, Kandroli, District Rajsamand, at|present employed as Casual Data
Entry Operator, in the office of Income Tax, Rpjsamand, - T

3.Prakash Harijan S/o Shri Kishan La] Harijan, aged about 26 years, R/o Mukherjee

Chorahe, Harijan Basti, Kankroli, District R jsamand, at present ex;ijﬁloyed as

Casual Sweeper, in the office of Incomé Tax, ajsamand.
4.Iswar Lal-Prajapat S/o Shri Bhagwan Lal Prajapit, aged about 2 years, R/o Village
Banai Post, Binol Via Kuwaria, District Rajsamand, at present employed as
Casual Data Entry Operator, in the office’of Indome Tax, Rajsamand.
5.Amba Lal Meena S/o Shri Hajari Lal Meena, aged about 33 years, R/0|50 Indra
Collory, Village Vasol, District Rajsamand, at| present employed as Casual Peon,
in the office of Income Tax, Rajsamand.

OA No.532/2011

I
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OA No.533/201 1

Manish Rawat S/o Shri Dau Lal Ji, aged about 30 years, R/o 14, Mayur Van
Colony, Panerion Ki Madri, Udaipur, :at present employed as Casual ¢omputer
Operator, in the office of Guest House, CIT, 16, Mumal Tower, Udaipu!r.
Manohar Singh Meena S/o shri Nanji Meena, aged about 30 years, R/io village
Karnpuria, Kuwaria, Sarada, Udaipur,-at pregent employed as Casual:Cook, in
the office of Guest House, IT Guest Fouse, HM. Sector-11, Udaipur.
Padmesh Sharma S/o Shri Harishankar Shar 1a, aged about 29 years,|R/o Clo
Yashwant Purohit, Brahmpuri Mohalla, Bansil, Chittorgarh, at present employed
as Casual Computer Operator, in the:office of Guest House, Addl. CIT, Range
Chittorgarh. : -

Praveen Sandhaya S/o Shri Sohan't Lal Sanadhaya, aged about:2s years,
R/0G107, Gandhi Nagar, Sector-5, Chittorgath, at present employed as Casual
Computer Operator, in the office of Guest Houyse, DCIT, Circle, Chittor}garh.

Pushkar Choudhary S/o Nandram * Choudhary, aged about 34 yef%lrs, R/o
Lakharighati, Near Satyanarayan Temple, Udaipur, at present employed as
Casual Computer Operator, in thev office {of Guest House, ITO Ward-3,
Chittorgarh. ' = :

1.
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Vijar Singh Chouhan S/o Shri Hari ‘Singh Ghouhan, aged about 33 years, R/o

31, Kr;sanpura, Gali No.2, Udaipur, at"presen employed as Castai Feon, in the

office’of Jt CIT, 6, New F atehpura, Uduipur. ‘

Vinod Kumar Chouhan S/o shri Clotu La Chouhan, aged about 3 years,

R/0482, Hathi Pol, Chaman Pura, Gali No.9,|Udaipur, at present employed as
- Casuai Peon, in the office of CCIT, €, Mew Fatehpura, Udaipur,

Yogesh Meena S/o Shri Omprakast. Meena, [aged about 36 years, R/o Swarup
Pura Mavli, Udaipur, at present emji:.oyed as Casual Peon, in the office of Ito,
TRO, 13-B, Saheli Marg, Udaipur. '~ _ '

Kishan Lal Meghwal S/o Shri Roo) Lal Mgghwal, aged abov::26. years, R/o
621, Gali No.3, Machlla Magra, Hiraa Magri, Sector f11, Udaipur, at|present
employed as Casual Peon, ACIT, Circle-2, Udaipur.

Mukta Sharma D/o Shri Nand Lal Sharma, dged about 31 years, R/o 103, AR
+ Complex, Sector 14, Udaipur, at ‘present employed as Causal. Computer
perator, in the oftice Sevottam CIT, 6, New Hatehpura, Udaipur, .-




3
0.A. No.534/2011 with MA No.142/2012

1. Naresh Mecnaria S/o Shri Kishan Lal Menaria, aged about 25 years, R/o 255,
Badbom Udaipur, at present employgd as Casual Computer Ooeﬁ*or in the
office o7 ITO Ward-2 (1), 6, New Fatehjura, Udaipur.

Pankaj Joshi S/o-Shri Kaluram Ji, aged about 31 years, R/o Snreenatn General

Store, Goverdhan Villas, Udaipur, at present employed as Casual Computer

Operator in the office of ITO Ward -1 (1), 6, New Fatehpura, Udaipur.

3. Prashant Singh Ranawat S/o Mahipal Singh Ranawat, aged about 30 years, R/o
29, Anand Vihar, Near Secondary School, DPS School Road, Sobhagpura,
Udaipur, at present employed as Casual- Computer Operator in the office of Addl.
CIT, Range-2, Udaipur.

4, Rekha Gehlot D/o Chotu Lal, aged about 36 years, R/o H.M. Sec.5, Banjara Basti,

Udaipur, at present employed as Casum Sweeper in the office of JCIT, Central,

Udaipur.

Rugesh Dangi S/o Shri Nathu Dangl aged about 25 years, R/o Village Thor,

Th.Girwa, Udaipur, at present employed as Causal Peon, in the office of CIT (A),

16, Mumal Tower, Udaipur. .
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OA No.535/2011

> . Teji Lal Meena S/o Shri Dungar Lal ji, aged about 19 years, R/o Village

Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Casual Coo, in the

office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Tilkesh Soni S/o Shri Prahlad Soni, aged about 24 years, R/o 342 Lapada, Sunero

Ka Mobhallla, Chittorgarh, at present employed as Casual Computer Operator, in.

 the office of Guest House, ITO ward-2, Chittorgarh.

3. Yashwant Purohit S/o Shri Shyam Lal Purohit, aged about 27 years, R/o

Brahmpun Mohalla, Bansi, Chittorgarh, at present employed as Casual Computer

Operator,’in the office of Guest House, [T, Ward-1 Chittorgarh.

Niranjan Nath S/o Shri Dungar Ndth, aged about 30 years, R/o C.O.

Gumaniyawala Aap Kari Aaukt Blld wan, Panchwati, Udaipur, at present

employed as Casual Peon, in the office cf Guest House, CIT< 16 Mumal Tower,

Udaipur.

5. Dinesh Harijan S/o shri Gamera Ji Har:jan, aged about 40 years R/o Kachi Basti,
Gandhi Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper in
the office of Guest House, IT Guest Hotise, H.M. Sector-11, Udaipur.

6. Kishan Lal Dangi S/o Shri Udai Lal Dangi, aged about 25 years, R/o village
Manpura, Lakhawali, Udaipur, at present employed as Casual Chowkidar in
Income Tax Office, 6, New Fatehpura, Jdalpur

[

>

¥<  0A No. 536/2011

1. Ravi Shankar Bagoria S/o Late Shri Dagla Ram Bagoria, aged about 30 years,
R/o Ram Snghji Ki Bari, Sector- 11 House No.5G 14, Udaipur, at present
employed as Casual Peon, in the oIIlCe JCIT (TDS), Udaipur.
D Sashi Kala Gari D/o Babu Garu, ay d about 44 years, R/o 68 Ward No.49,
Takahar Colony, Udaipur, at presért employed as Casual Qweeper in the
office of ITO TRO, 13, B Saheli Mavg,.
Vishram Bariwa S/o Shri Ram Sahai, aged about 36 years, R/o Near Income
Tax Office, Jain Marvle Ki Gali, Kavakheda, Bhilwara, at present employed
as Casual Waterman/Peon, in the office of Income Tax Officer (DDO),
Bhilwara Range, Bhilwara.
"’Bajrang,l Yadav S/o shri Ram Doadrra aged about 29 years, R/0 Near
(Janann ath Mandir Kavakheda, Bhilwara, at present employed as Casual
: ‘\\/\’}LelllldlUPLOIl in the office of Ineorne Tax Officer (DD), Bhilwara Range,

iy Blulw"nd
ST H
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3. Mahendra singh Rathore S/o Shri 'Rag}iuv

years, R/o House No.308, Ward No.7, Jawahar Nagar, Bhilwara, at
employed as ‘Casual Waterman/Peon, in the .office -of Income Tax

(DDO), Bhilwara Range, Bhilwara.

QA No.537/2011 2

1. Sohan Lal Dangi S/o Shri Nathu I:al Dangi

Gali:No.2, Kailash Colony,
at present employed as Casual Peon;'in the o
2. Sonali Patwa D/o Sri Ashok Kumir Patw:
Patwa Street, Jagdish Chowk, Udaipur,
Computer Operator in the office ‘of AC
Udaipur, :
Sonu Chouhan S/o shri Girdhari Lal Ji, age
Nagar, Harijan Basti. Udaipur, at present en
otfice of CIT, 16 Mumal Tower, Uddipur,
4, Vardi Chand Dangi S/o Shri Jagarnath D
Dangiyon Ka Guda, Thesil Girwa; Udaipu
Chowkidar, ITO TRO, 13-B, Saheli ‘Marg, U
Varsha Mehta D/o Shri Statish Chandra
1338, Adarsh Nagar, Sec.-4, Udaipur, a
Computer Operator in the office ¢f ITO
Udaipur.

(5]
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OA No.538/2011

L. Jai Singh Sarangdevot S/o shri Nifbhay Si

Coniputer Operator in the office of 1TQ

Udaipur. o
2. Jaswant Singh S/o Shri Arjun Singh, aged af
Nathdwara, Rajsamand, at present émployed
the office of CCIT, 6, New Fatehpura, Udaip
Kamlesh Kumawat S/o shri Ashok:Ji Kumd
TA 4t, Hiran Magri Sec.5, Udaipui,’at pres
the office of CIT, 16 Mumal Tower, Udaipur
Kanhiya Lal Dangi S/o shri Hakma Ji Dangi,
- Bhawarasiya, PO Daroli Udaipur, at'present
office of CCIT, 6, New Fatehpura, Udaipur.
Kishore Kumar Yadav S/o Shri Bheru Lal Y
719, Krishanpura, Near Ganesh Takr;i: Udaipt
Driver in the office of CIT (A), 16, Mumal T

(OS]

[94]

0A No.539/2011 B

1. Kuldeep Singh S/o Shri Hari singh ‘Chauhaj
Krishanpura, Gali No.l, Udaipur at*present

f// 77’\ AI,r,:glylahésh Chandra Kulambi S/0 Ram Chandr
/“ E ~. 47, Meera Nagar, New Rampura Colony,
1

- }‘-.’(’Z’z% tal Computer Operator in the office of A(

, ;)\ Mahbsh Nagda S/o Shri Bhanwar Lai Nagds
£ /;T>al€e i, Hompura, Ganesh Tractor:Ka Pass,

=7
£
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5

4, Manish Sanadhya S/o ‘shri Shivprakash Sanadhya, aged about 28 years, R/o
s 44, Kailash Marg qu,dish Chowk, Udaipur, at present employed as Casual
Computer Operator in the office of ITO Ward-Dungarpur, 6, Newfatehpura,
Udaipur. :
Manisha Sharma S/o Shri Pushkar Lal Sharma, aged about 33 years, R/o 258,
Ganesh Nagar, Pahada Udaipur,” at preseént employed as Casual Computer
Operator in the office of CIT (A), 16, Mumal Tower, Udaipur.

wn

OA No.540/2011

1. Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o 71, Yadav Colony, Ambamata, Udaipur, at present employed as Casual
Peon, in the office of Guest House, Addl. CIT, R-2, 6, New Fatehpura,
Udaipur.
2. Rajmal mali S/o shri Nagji Mah aged about 34 years, R/o Sichai Nagar,
Kherwara, Chittorgarh, at present employed as Casual Peon, in the office of
B Guest House, JCIT.
P 3. Smt. Geeta Bai D/o shri Kalyan Lal Ji, aged aboui 40 years, Ro 20,
Panchwati nagar Palika Colony, Chittorgarh, at present employed as Casual
Sweeper, in the office of Guest House, ITO, Chittorgarh.
-k 4. Sohan Lal Meena S/o shri Ram- Lal Meena aged about 32 years R/o 155,
» Nela Girwa, Udaipur, at present. employed as Casual Cook, in the office of
Guest House, IT Guest House, H.M. Sector-11, Udaipur.
5. Sunil Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
Krishna Pura Udaipur, at present employed as Casual Peon, in the office of
Guest House, ITO Ward-2(2), 6, '\Iew Fatehpura, Udaipur.

OA No.541/2011

1. Ambalal Gameti S/o shri Laluram Gameti, aged about 31 years, R/o 109
Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in
the office of IT Guest House, H.M. Sector-11, Udaipur; *
Deepak Dangi S/o Shri Nathu Lal Dangi, R/o 21 Khatikwada, Bedla, Udaipur
at present employed as Casual Pzon, in the office of Guest House, ITO Ward-
1(1), 6, New Fatehpura, Udaipur.’
3. Dharmendra Kumawat S/o shri Om Kumawat, aged about 33 years, R/o 3
Nagar Parisad Colon, O/s Braham Pol, Udaipur, at present employed as
Casual Computer Operator, in the ofﬁce of Guest House CCIT, 6, New
Fatehpura, Uaipur.
Gopal Dangi S/o shri Ganesh Lal Dangi, aged about 21 years, R/o Lakadwas,
Mota Devra, Udaipur, at present employed as Casual Peon, in the office of
Guest House, ACIT, C-1, 6 New Fatehpura, Udaipur. ]
5. Jumme Khan Pathan S/o shri Akbar Khan Pathan, aged about 31 years, R/o
village Bathera Ki Saray, Droli, Udaipur, at present employed as Casual
- Computel Operator, in the oftice of Guest House, CCIT, 6 New Fatehpura,
Udaipur.

o

A
Sa

OA No. 52372011,

T Jltendn Singh Rajput S/o Shri Ratan S ingh Rajput aged about 33 years resxdent of
S 11-12, Ganesh Mandir Road, Gandh: Nagar, Bhilwara, at present employed as
Casual Computer Operator, in the Opﬁce of Income Tax Officer, Ward No. 4,
Bhllwala Ranoe Bhllwam




C

2. Ji!gndé_x‘_Slmrma S/o Shri Rameshwar ;i,al Sharma aged about 23 ye
Vijay Smg_h Pathik Nagar, Bhilwaza, at present employed as Cg
Operatcr, in the Office of Income” Tax Officer, Ward No.2, B
Bhilwara. e

3. Ratan Lal Sen S/o Shri Gopal Lal Sen aged about 32 years, Resinde

Khera, Bhilwara at present employed'as C

of Deputy Commissioner of Income Tax, Circle, Bhilwara Range B

4, Vishal Kumar Modi S/o Shyi Jhamak Lal
C-239, R.K. Colony, Bhilwara at present e
in the Office of Income Tax Officer, Ward

Front of Idgah, Sanganeri Gate, Bhilw.
Computer Operator in the Office of Joint

5. Abdul Qadir S/o Shri Abdul Muqeen; Quazi aged about 24 years,

asual Computer Operato

Modi aged about 28 yes
mployed as Casual Com

Ara, at present employ
ommissioner of Income

ars, resident of
sual Computer
hilwara Range

nt of 17, Kawa
I, in the Office
hilwara,

s Resident of
puter Operator

No. 3, Bhilwara Range, Bhilwara.

Resident of In
ed as Casual
lax, Bhilwara

. Range, Bhilwara. ;.
L R

OA No. 5242011

1. Rajkumar Mali S/o0 Shri Ramesh\‘vaxj'Lal Mali aged about 23 years, Resident of
Shahpura Reud, Sanganer, Bhilwara at present employed as Casual Complter Operator,
in the Office of Income Tax Officer, Ward — 1. Bhilwara Range Bhilwara.

2. Bharat'Kumar Modi S/o Shri Mohan Lal Mpdi aged about 28 years, |rc:sident of C-
239, RK. Colony, Bhilwara at present employed|as Casual Computer Operator in the

Office of Income Tax Officer, Ward 4, Bhil\xfz}ra Range Bhilwara.

3. Gaurav Chouhan S/o Shri Ram Prasad Chouhan aged about 21 years Resident of
H 466, Kirti Nagar, Shastri Nagar Extention, Bhilwara at present employed as Casual
Computer Opérator in the Office of Income  Tax Qfficer, Ward No. 2, Bhilwara Range
Bhilwara, ) ' !

4, Pushpkant Sharma S/o Shri Nanu Ram Sharma aged about 31 years Resident of
Jityan, The. Kotri, District Bhilwara at present employed as Casual Compuiter Operator,
in the Office of Income Tax Officer, Ward 3,'Bhilwpra Range Bhilwara.

OA No. 7722012

Ram Sagar Meena son of Shri Sukhpal Meena,
Resident of House No.71, Ward No.27, Near LIC, Kila Road,
Chittorgarh at present employed on the post of Casugl

Peon in the office of Income Tax Officer (DDO)

§

Chittorgarh.
_ - ._(By Advocate Mr.J.K Mishra in all the above. ¢ases)
AT Vs, -
. NS
: . L;;Union, of India through Secretary, Central Board pf Direct Taxes, Ministry of Finance,

e Ci;;(j)"’,\/q'_rﬁn‘g";ent of India, North Block, New Del;':{}i
-~,4’7’”3Tli§;;l?x'incipal Chief Controller of AccGunts
+Taxes;New Deihi. :
',Cl;{il'ef/Commissioncr of Income Tax (CCA), C.R.|Building, Statute Circle
li' l‘ 4 . . 28 -
2

L

Pr.CCA), Central Board of Direct

B.D. Road,
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4. The Sccyetary to Govt. ol India, Mmistxy of Personnel, Puhllc Grievances and
Pensions, DLdelmu‘ll of Personnel and Training, North Block, New Delni-110 001.
5. Chiet Cemmissioner of Income Tax, 6, ‘\Iew Fatehpura, Uda1pur

: Respondents
(By Advocate Mr. Varun GuptaforR1t03 & 5
- & Advocate Vinit Mathur ASGI with Arnkur Mathur for R.4)

OA No.5422011

1. Devilal S/o shri Dala Ram, aged ebout 25 years, R/o village & Post Moongra,
Via Balotra, Tehsil Pachapadara, District Barmer, at present employed as
Casual Computer Operator in the office eof Income Tax Officer Ward, Balotra
District Barmer.

Poonam Chand S/o Shri Hari Bhajan, aged about 26 years, R/o C-7, Ram Bag
Kaga Colony Mahamandir, In the office of Chlei Commissioner of Income
Tax, Jodhpur.

3. Ashok Kumar Sharma S/o Shu Parmanand Sharma, aged about 36 years, R/o
> Behind -Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan
w School, Jodhpur, at present employed as Casual Computer Operator, in the

office of Chief Commissioner of Income Tax, Jodhpur.
. | 4, Barma Meena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi
Nagar, Paota, C Road, Jodhpur at present employed as Casual Peon, in the

oftice of Chief Commissioner of Income Tax, Jodhpur.

9

OA No. 560/2011

1. Gaurav Sharma S/o Shri HdriShankar Sharma, R/o House No.474,Ward No.9,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Haramangarh In.

2

. Manish Sharma S/o Shri Ram Pratap Sharma, R/o House No.185, Ward No.11,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn.

o

. Bhanwar Lal Mund S/o Shri Girdhari Lal Mund, R/o ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Hanumangarh-335512 Hanumangarh- 335512
at repent employed as causal Data Entry Operator in the Income Tax Office
Harumangarh Jn

+  OA No. 4982011

v L Sanjay Kumar Kumar S/o Shri Harish Kumar, aged about 25 years, resident of
Near Sarjawa Gate, Kumaharwada, Sirohi, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Sirohi.

2.

Sarwan Kumar S/o Shri Charan Das aged about 27 years, resident of Keshar Bag,
Harijan Basti. Behind Central Jail, Ratanada, Jodhpur, at present employed as
Casual Salaiwala, in the oftice of Inceme Tax under PRO CCIT, Jodhpur.

Dinesh Teji S/o Shri Ramesh Teji, aged about 30 years resident of House No.
104, Bombay Motor Choraha Road, Near Bendra Acupuncture, Jodhpur, at
iesent employed as Casual Peon in the Office of Income Tax, CIT (A), Jodhpur.

"2,

”

Syresh Kumar S/o Shri Ramesh Kumar aged about 28 years, resident of Gudria
Pilkani Nari, Sumupm District Pali, at present employed as Casual
wputer Operator, in the office of Iacome Tax Officer, Sumerpur, District Pali.
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Hari Singh S/o Shri Jai Singh aged 4

N

bout 40 years, resident of VIill. Kumtia,

Tehsil Bali, District Pali, at present employed as Casual Chowkidar in the office

of Income Tax Officer, Mount Abu, District Sirohi.

OA No. 499/201 ]

L. "Rajendra Gurjar S/o Shri Kishan L]
H.No. 173, Sardarpura 1% Road, Jod

2.
Jodhpur at present cmployed as Casual
CCIT. Jodhpur, ,

3. Gautam Sumariya S/o Shri Mohan Lal $

Gali No. 11, Kalal Colony, Jodhpur, at
Office of Income Tax, CIT I, Jodhpilr.,

Hansraj S/o Shri Tulsi Ram aged. abput 21 years, resident

Gurjar aged about 39 yeérs, resident of

. /3 : hpur, at present employed as Casual Peon
in the Office of Income Tax Joint CIT, Jodhpur. .

of Kalal Colony,
Chowkidar in the Oftice of Income Tax,

amariya, aged about 34 years, resident of
present employe_d; as Casual Peon in the

4, Narendra Singh S/o Shri Kishore Singh laged about 21 years xzesildent of Gali No.

2, Ganeshpura, Ratanada, Jodhpur, at o
Office of Income Tax ITO (System), Jod

5. Vikram Singh S/o Shri Bal Kishan Sing

Arvind Nagar, Air Force, Jodhpur,. at p
office of Income Tax, CIT -1, Jodhpur.

OA No. 500/2011

resent employed as Casual Peon in the
pur,

[ , i

1 aged about 31 years, resident of B-76,
resent employed as Casual Peon in the

L. Hari Ram Meena S/o Shri Badri Prasad Meena, aged about 26 years, resident of
C/o Rajendra Kumar Mahavar, Prithvipura, Rasala Road, Jodhpur, at present

employed as Casual Peon in the Office of

2, Shailendra Shankhla S/o Shri Surendra

[ncome Tax, Ward — 1(3), Jodhpur.

Singh Shankhla égcd about 26 years,

resident of Manak Chowk, Jodhpur, at present employed as Casual Peon in (he

Office of Income Tax Ward 2 (2), Jodnpun,

(oS

7E, 39 Kudi Bhagtasani H.B. Jodhpur, at

Office of Income Tax, Valuation Off.¢er, Jodhpur.

4, Gulab S/o Shri Hari Bhajan aged about 33 years, resident .of Réfn Mohalla, Kaga

Alok Vyas S/o Shri Jagdish Narayas, agdd about 26 years, resident of Sector —

ppresent employed as Casual Peon in the

Colony, Jodhpur, at present employed as Gasual Computer Operator in the Office

of Income Tax Ward 3 (3), Jodhpur, .-

Tilak Nagar, Jodhpur at present employed
Tax Officer (Audit), Jodhpur, '

OA No. 501/2611

.. Lal Chand Nath S/o Shii Laxman .I"\?";‘Lth

S. Amit Pandit S/o Shri Hari Das aged abolit 28 years, resident of1Jdai Mandjr,—4—

as Casual Peon in the Office of Income

aged about 31 years, reéident of 44-B,

"‘?‘i“\Adarsh Nagar, Pali, at present employed hs Casual Computer Operator, in the

"N Office of Income Tax, Joint CIT, Pali.

Amar Singh S/0 Shri Ram Karan Singh aged about 26 years, resident of House

e —— ATL* No. 346, Subhash Nagar A, Pali, at present kmployed as Casual Waterman / Peon

y iﬁg}the Ottice of Income Tax, Joint CIT, Pali
' ! >/|fv o
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Ishwar Sharma S/o Shri Parshram Sharma, aged about 26 years, resident of House
No. 52, Rujendra Nagar, Near Mahila Police Thana, Pali, at present employed as
Casual Waterman / Pecon in the Office of Income Tax, Joint CIT, Pal:.

Sharwan Kumar Bhati S/o Late Shri Binja Ram aged about 34 years, resident of
Vill, and PO Barsa Via Marwar Junction District Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali.

Lalit Kumar S/o Shri Bhanwar Lal aged about 25 years, resident of Vill. and Post
Indra Colony, Raiko Ki Dhani, Khinwara, Via Marwar Junction, District Pali, at
present. employed as Casual Compub-x Operator, in the office of Income Tax,
Joint CIT, Pali.

OA No. 50272011

o

o

Lalit Gehlot S/o Late Shri Mangi Lal aged about 27 years, resident of Vill. and
Post Dhamli, Via Marwar Junction, Pali, at present employed as Casual Waternan
/ Peon, in the Office ol Income Tax, Joint CIT, Pali.

Tulsi Ram Jod S/o Shri Khema Ram aged about 32 years, resident of 352,
Subhash Nagar— A, Pali, at present employed as Casual Sweeper / Safaiwala, in
the office of Income Tax, Joint CIT, Pali.

Sharwan Vyas S/o Shri Ganpat Lal aged about 29 years, resident of 5, Sunder
Nagar, Behind Bangad College, Pali, lat present employed as Casual Computer
Operator in the Otfice of Income Tax, Jomt CIT, Pali.

Smt. Bhanwari Devi Wife of Late Sh:i Tara Nath, aged about 37 years, resident of
C/o Income Tax Office, Nagaur, at present employed as Casual Peon in the Office
of Income Tax Oftficer, Nagaur.

Kailash Kumar Chawariya S/o Shri Prem Ram aged about 36 years, resident of
Behind Ganesh Talkies, Sumerpur, District Pat employed as Casual Pcon /
Salaiwala, in the Office of Income Tex, Joint CIT, Pali.

Dinesh Vaishnav S/o Shri Harl Ram Vaishnav, aged about 22 years, resident of
Railway Station, Mokhalsar, District Jalore, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Jalore.

OA No. 51172011

1.

o

Vinod Godara S/o Shri Sahab Ram aged about 29 years, Resident of Ward No.
13, Adarsh Takeej Road, Purani Abadi, Sriganganagar, at present employed as
Casual Computer Operator, in the Office of Income Tax ACIT, Circle
Sriganganagar. -

Ramesh Soni S/o Shri Balram Soni aged about 23 years, resident of Ashok Nagar
- B, New Child School, Sriganganagar at present employed as Casual Computer
Opualox in the office o[ Income Tax JCIT, Range Sriganganagar.

Randhir Kumar S/o Shri Lal Chand aged about 25 years, resident of Village 36
LNP, Tehsil Padampur, Sriganganagar, at present employed as Casual Computer
Opml 1, in the office of Income Tax, ITO Ward No 2, Srwan ganagar.

N\ Sgbhash Chander S/o Shri Bhanwari .al, aged about 29 years, resident of Ward

1. Behind Sukhwant Cinemg,. Purani Abadi, Sriganganagar, at present
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employed as  Casual
Sriganganagar.

Waterman

56, Ward No. 2, Bharat Nagar, Piran

10

Peon, in the office of Income Tax,

5. Sohan Singh S/o Shri Raj Kuma- Sajini, aged about 24 years| resident of C/o 55-

i Abadi, Sriganganagar, at present employed

as Casual Waternian / Peon, in the office of Income Tax, Sriganganagar.

OA No. 512/2011

L. Mohd. Irfan S/o Shri Mohd. Gulfam
Mochhio Ki Ghati, Niwar Gharg K4
_ Casual Peon in the office of Income T

[\

Vikram S/o Shri Manohar Lal aged
36/11, Reserve Police Line, Ratanag
Peon, in the office of Income Tax, CQ

(5}

Rauan Lal S/o Late Shri Gyarsa Lal d

Indra Colony, Near Sati Mata Mandir, Jodhpur, at present employed as Casual
Safaiwala / Sweeper in the Office of Ihcome Tax, PRO, CCIT,|J odhpur.,

4. Kishiore S/0 Shri Puran Das Dhaiiw
Jalori Gate, Harijan Basti, Madho Bj

Safaiwala / Sweeper in the Office of Ihcome Tax Officer.

OA No. 517/2011

L. Vimal Kumar Swami S/o Shri Nira.iija
Shashi STD PCO, Tilak Nagar, Eik
Entry Operator in the Office of ITO, W

o

Krishan Kumar Kansara S/o Shri M
Resident of Golchha Mohalla, Bikanet
Operator in the Oflice of JCIT, Range

aged about 25 yers, res dent of Ada Bazar,

Muhalla, Jodhpur, at present employed as
ax, CTIT, Jodhlpur.

about 27 years, resident of Quarter No. C-

la, Jodhpur at presen employed as Casual

IT Hars., Jodhpur.

A

ged about 48 years, resident of Plot No. 68,

v
p
,

1], aged about 29 years) resident of Inside
g, Jodhpur, at present employed as Casual

n Lal Swami aged 33 years, Resident of C/o
aner, at present employed as Casual Data
/ard 2(2), Bikaner.

anohar Lal Kansara, aged about 25 years,

> at present employed as|Casual Data Entry
— 1, Bikaner. '

3. Madhuri Sarswat D/o Shri Kamal Kislore Saraswat aged abou 22 years, resident

of Panchmukha Road, Behind Kalimg
employed as Casual Data Entry Operat

4, Shravah Kumar Shankhla S/o Shri M
resident of Ward No. 19, Shriramsar, B
Entry Operator in the Office of ITO, W

5. Mahendra Singh Parihar S/o Shri Guls
Karni Sewa Sansthan, FCI Godam |
employzd as Casual Waterman in the ¢

= Ravindia Kumar S/o Shri Bhanwar Lt

[, Bikaner.

N

la Mandir, Rani Bazar, Bikaner, at present .
or in the Office of ITO (TD3) Bikaner. -

1gha Ram Shankhla aged about 22 years,
ikaner, at present employed as Casual Data
ard 2(1), Bikaner. ' e
b Singh Parihar, aged about 28 years, Shri

Road, Indira Colony, Bikaner, at present

ffice of JCIT, Range —‘1.'L’sika—1;i'3r.

I aged about 25 years, I'{'esident of 169-B,

?E%adul Oanj, Bikaner, at present em»ldyed as Casual Waterman in the Office of




11.

OA No. 518/201 1 )

Sharwan Kumar Meghwal S/o Shri Gebi Ram Meghwal aged -z'.'bout 36 years,
resident of Ward No. 19, Meghwal Mohalla, Shriramsar, Bikaner, at present
employed as Casual Waterman in the Office of ITO (Tech) Blkaner

Hari Prakash Suthar S/o Shri Kishan Ial Suthar aged about 31 yeaxs resident of
Near B.D. Kalla House, Daga Mohalla, Bikaner, at present employed as Casual

- Data Lnuy Operator in the Oftice of 1 IO Ward 1 (2), Bll\anel

Rajesh Kumar Jhungh S/o Shri Ctampa Lal Jhungh,. aged about 26 years,
resident of Opp. Nagar ng,am Bliapdar, Kamla Colony, Bikaner, at present
employed as Casual Sweeper, in the tiﬁce of JCIT, Range-1,Bikaner.

Mahender Kumar Ramawat S/o Shn U‘opal Das Ramawat aged 29 vears, resident
of Behind OBC Bank, Chhimpon Ka Mohalla, G.S.Road, Bikaner 334001, at
present employed as Casual Data Entry Operator in the Office of ITO Ward 1 (4),
Bikaner. - . .

Praveen Sharma S/o Shri Charanjeet.aged 29 years, resident.of Ward No. 8, Near
Shiv Mandir, Kashmiri Mohalla, lJetsar, District Sriganganadgar, at present
employed as Casual Data Entry Operator in the Office of ITO, Suratgarh.

Sukhvinder Singh S/o Shri Gurmej Singh aged 29 years, resident of House No.
145, Jakhad Colony Near Agrasen Nagar, Suganganaf,ar at pxesent employed as
Casual Waterman in the Office of ITO, Suratgarh

OA No. 519/2011

1.
o,
3,
4.
D>
6.
L.
2.
\.(‘
3,
‘C}
e
4,

Kamal Kishore Swami S/o Shri Haauman Das Swami aged about 26 years,
resident of Outside Usta Bari, Netr Harsholav Talab, IChhota Ranisar Bass,
Bikaner — 334001, at present empi oxed as Casudl Data Entry Operator in the
Office of CIT (A), Bikaner. :

Shiv Kumar Swami S/o Shri Hanumaa Das Swami ‘aged about‘32 years, resident
of Outside Usta Bari, Near Harsholav Talab, Chhota Ranisar Bass, Bikaner 334
001, at present employed as Casual'Data Entry Operator in 1ho office of ITO,
Ward | (3), Bll\anex

Jitendra Jhungh S/o Shri Champa Lal Jhungh, aged about 33 years, resident of
. Opp. Nagar Nigam Bhandar, Kamla Colony, B1kaner at present employed as
Casual Sweeper in the Office of CIT, Bikaner.

Ram Swaroop Meena S/o Shri Mohan Lal Meena, aged about 36 years, resident
of Village Bamrda, Mukam Devli ‘Ki Dhani, Post Chokdi, 1Via. Chala, Tehsil
Srimadhopur, Sikar 332 737, at present employed as Casual Waterman in the
Office of JCIT, Range — 1, Bikaner.

resident of 33, Chankaya Nagar, Ola Shiv Bari Road, Bikaner 334 003, at present
empleyed as Casml Data Entry Opeuum in the Office ofITO (Tc ch.), Bikaner.

\Nirmal Kumar Kheriwal S/o Shri Surja Ram Khedriwal, aged about 37 years,
\ ]

aj Kumar Barupal S/o Shri Dala Ram Barupal, aged 37 yeals resident of Ward
0..19, Meghwal Mohalla, Shriramsar, Bikaner, at present employed as Casual

: /Walu man in the Office of ACIT, Circ'e ~ I, Bikaner.

%\_/



OA No. 16/2012 12 4

Yashwant Kumar Rawal S/o Shri Bhanwadr:Lal Rawal,
Resident of Village Sarneshwarji, Post Office Mandwa,
Dist.Sirohi, at present employed onthe '
Post of Casual Chowkidar in the office of ;2

Income Tax: Office, Mount, Abu,Dist.Sirohi.

e
3

i
b
A

*

OA No. 482/2011

Bt AR RSB AR

1. Tabish Anwar son of Shri Anwar Hllbsaijn,
Resident of 164, Mohan Nagar-A, BJS Colony
Jodhpur at present employed as Casual Computer
'Opexafox in the office of JCIT-I, Jodhpu ’ '

o

J'l"dlSh Singh Rathore son of Shri Mangu Singh,

Resident of Near Kalka Mandir, Maderna Colony, S .
Jodhpm at present employed as Casual Computer e A
o \Opemtox in the office of Income qu War-1 (1), Jodhpur,

3. R'gendm Kumar Parihar son of Shu Orm Prakash Parihar, o - ‘
Resident of Indra Colony, Mahamandir Jodhpur - . =+ o
At present employed as Casual Computer Operator, -
In the office of Income Tax Ward- 1(2) Jodhpur,

=

Kanhaw'l Lal Son of Shri Basti Ram :
Resident of Gali No. 1, Gandhipura, BJS, Jodhpur .
Al preent employed as casual Compmer Operator in the office
Of Income Tax Ward-1(3), Jodhpur. * '

w

Vipul Tandan son of Shri Krishan I(gfnmr Tandon, .
Resident of 25/E-29, CHB Jodhpur at present

. Employed as Casual Computer Operito}
l - In the office of Income Tax Ward-1(3) Jodhpur.,

'

O A No. 48372011

?;%.

1. Ramesh son of Shri Gopi Lal,
\ : Residerit of Gandhi Chowk,Sardar Pdte Marg,
|

|

|

i

|

|

Jalore at present employed as Casual . : T
Computcr Operator in the oftice of Incc me Tax '
~ Ofﬁce1 Jaloxe -
2. Raju Rdm Mali son of Shri Amara, 1esdent of Y

Behind FCI Godown, Jalore at present employed '
As Casual Chowkidar in the ofﬁce of" Iﬁ]come
Tax thcu Jalore.

Narpat Lal Parihar son of Shri Chhog,a Ram,

Resident of Indra Colonyu, Kalapura Shivganj . -

Dist.Sitohi at present employed as Cashal

ChOWk]C ar m the office of Income Tax Ofﬁcer,

Sirohi. I8

Hitesh Chandra son of Shri Magan Lal . _ ,
' Resident of Near New Bus Stand, Gall No.2,

Sirohi, at present employed as Casual Watermun

n the office of Income Tax Officer, Si ohi.

"
bR




- Near Old Police Line, Jhupdi Road, Sirohi at present -

13

Iz

Smt.Lalita wife of Shri Himamt Kumar, 1esideﬁf of ¥

employed as Casual Safai Karmachari in the ofﬁce of Income
Tax Officer, Sirohi. R

OA No. 48472011

i 1.

O A No. 4852011

Jitendra Kachawaha son of Shri Mishri Lal

Residént of Near Raj Mahal Middle School,

Ajay Chowk, Jodhpm at present employed as Casual ™ .
Computu Operator in the Income Tax Office,Circle I Jodhpur o

Deep Smgh son of Shri Bhanwar Ssiigh, R
Resident of Mata Ji Ka Gole Mandir, Maderna Colony
Jodhpur at present employed as Casua‘ Computer . ..
Operator in.the office of Income Tax N ard-2(2) Jodhpur

Ugam Singh son of Slm Chandra Singh, resident of
Near Kalka Mandir, Maderna Colony, Jodhpm at - -
Present employed as Casual Computer Operator i in
the office of Income Tax Officer (Tech), Jodhpur.

Kushal Singh son of Shri Bhanwar ergh T
Resident of Mata Ji Ka Gole Mandir; Maderna Colony, .
Jodhpur, at present employed as casual Computer -
Operator in the office of Income Tax Ofﬁcer (Audlt) Jodh

Daulat son of Shri Suraj, 1es1dent of Lo
Opp.Mahamandir Railway Station, Ram Bag Scheme, _
Jodhpm at present employed as Casual-Peon S
in the oflice of Income Tax Ward- I(l) ’
Jodhpux

2.
;}
3,
—
P 4.
B
|
.
5.
|
|
|
|
| 1.
B
Y
—

Praveen Singh son of Shri Madan Singh

Resident of I/S Hem Singh Katala, Mahamandir o
Jodhpur at present employed as Casuiil Peon in the ofﬁce ;
Of Income Tax, CCIT, Jodhpur. ’

Mahendra Singh son of Shri Amar Slrgh LR
Resident of Abaynagar, H.N0.95-A, Niyatavera, Mangra Pungla .
Jodhpur at present employed as Castial Chowkidar in the office -

of Income Tax, CCIT, Jodhpur.

Suresh Kumar son of Shri Kishan Ctund Samariya, =
Resident of Kalal Colony, Gali No.9 -
Inside Nagauri Gate Kila Road, Jodhpur at present "’j
employed on the post of Casual Chowkdiar in Guest -
ouse, CCI r thce Jodhpur

\'odhpm d( pxubcnt employud on thc % th of
Casual Chowkidar in Guest House, CCIT

: /Otﬁu Todhpur.
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1. Arini Kumar son of Shyi Hansraj o
resident of H.No.53, Prithvipura, -
Rasala Road, Jodhpur al"present employeq

0A No. 464/2011

Paota C Road, Jodhpur,

Shankar Nagar,San gariya Fants,

Resident of Plto No. | 73, Ist C Road; Paota |
Tax Colony at present employed on the post
in Income Tax Ofﬁce, Paota C Road, Jodhp

w

Resident of Near Gokul Niwas, Umed Chow

On the post of Peon, in Income Tax Officq,

jauri Gate, -

4, Mahendra Gurger son of Shri Kishéul Lal Lal o
odhpur Income "

Chandi’a Prakash son of Shri Dev Das Rankgwat -

Peon . .

2, Santosh Kuamr son of Shri Tara CHand CHande] o
Resident of Galj No.04, Kalal Colony, Nag
Jodhpur at present employed on the: post of
in c@me Tax Office, Paota C Road; Jodhpuyr,

3. Raj li_SOH of late Shri Bhanwar Lal,ir‘esident

Jodhpur at present cmployed on the‘fpost of|Peon
in Income Tax Office, Paota C Road, Jodhpur.

of Peon
ur.

k,

Jodhpur at present employed on the post of Peon

in Income Tax Office, Paota C Road,{:,Jodhpur

0, Deepd Ram son of Shi Raju Ram, resident
Of near Income Tax Departiment, Balotra,
Distt. Barmer at present employed onrthe
Post of Peon/Computer Works in the
Office of Income Tax Officer, Balotra Distt.}

OA No. 465/2611 o

1. Gopal Lal Prajapt, son of Shri Kana Ram,
Resident of Om Colony, Gangwa Rokd,
Makrana, Dist.Nagaur at present employed
As Casual Computet Operator in the office
Of Income Tax Officer (DDO), Makarana, Dj

[

Anandi Lal Saini sons of Shri HardeeﬁiRam,
Residen: of Near Trimurti Mandir, .
Jhaira Tulab, Makrana, Distt. Nagaur -

Barmer,

at present employed as Casual Computer Operator in the office

Of Income Tax Officer (DDO), Makat_‘zina,Dis

3. Tikam Chand Sen son of Shij Gordhar Lal,
/_,./;-;%f“'*:.\Resident'of Gangri Chowk, Mithri,
NEN

Eap Qihsil NawaCity, Dist. Nagaur,

o BN .‘

- #Abpresent employed as Casual Peon

REY -\gc olfice of Income Tax Officer (DGO), -
‘JyIak\g";arana,Distt.Nagaur. R

N
- ,

—

t.Nagaur,

ofHNo29 - .

stt.Nagaur, -

<

——_— -
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Hukum Chand Sain son of Shri Go1dh‘m Lal,
Resident of Gangri Chowk, Mithri,, Tehs:l Nawa Clty, -
Dist. Nagaur at present employed as Castal L

Chowkidar in the office of Income Tax Cfficer (DDO) R
Makarana, Dist.Nagaur. e

" OA No.466/2011

1. Manoj Kumar Bora S/o Shri Magen Lal Bora, aged about 43 years, R/o
Gungsa Ki Gali, Lolnyon Ka Chowk, Nagaur, at present employed as Casual
Computer Operator in the office of Income Tax Officer, Nagaur.

2. Satyanayan Kansara S/o Shri Mulidhar Kansara, aged about 28 years, R/o
Kansara Ka Mohulla, Opposite Jagdamba, Aymvedlc MG Road, Nagaur, at
present employed as Casual Computer Opelator in the ofﬁce of Income Tax
ofticer, Nagaur.

3. Nitesh Toawat S/o Shri Narendra Kumar Tolawat aged about 26 years, R/o

X Tolaivato Ki Pole, Machhion Ka* Chowk Nagaur, at present employed as

«}; Casual Computer Operator in the office of Income Tax Officer, Nagaur,
oo 4. Narendra Meena S/o Shri Gokul lal Meena, aged about 29 years, R/o village
\ e _4 Kalandlapula Tehsil Devli, Districi Tonk, at present employed as Casual

Chowkidar in the office of Income Tcx Ofﬁcer Nagaur.. . .
R " 5. Laxman Singh S/o Shri Ram Dev, aged about 25 years, R/o Kasaiwara,
\ e . Nakash Gate, Nagaur at present employed as Casual Chowkidar in the office
Do of Income Tax Officer, Nagaur,

i

.. 0ANo4672011

1. Chandra Prakash S/o Shri Rameshw,tr Lal Ramawat ahged about 24 years,
R/o Azad Chowk, Ramawat Streef, Barmer, at present employed as Casual
Computer Operator in the office of [a¢ome Tax Officer (DDO), Barmer.
Bhanwal Lal Chaudhary S/o Shri Géna Ram Chaudhary, aged about 26 years,
R/o village Ramsaria, Post Baitu Bhopjl District Barmer 344034, at present
employed as Casual Peon in the office of Income Tax Officer (DDO), Barmer. .
3. Lalit S/o shri Gauri Shankar, a[,el ‘about 24 years, R/o Jaswant Ki Ghati,
A Batasagar, Jodhpur , at present employed as Casual Peon in the ofﬁce of
PN Income Tax Qfficer, Ward-11 (I), CIT 1%, Jodhpur. "
N 4. Smt. Lalita W/o Shri Ashok Kumar, aged about 36 years, R/o Kalu Khan
KiHaveliRasala Road, Jodhpur, at present employed as Casuul Peon in the
office of Income Tax Officers (TDS-1) (DDO), Jodhpur: -,

- - Trt o gt

L. 0ANo.4682011

o

1, Inder Singh Chauhan S/o shri Babu 'Singh Chauhan, aged about 31 years, R/o
‘Maderana Colony, Near Kalka Mata ivandir, Jodhpur At pr esent e¢mployed as
Casual Labour (Peon) in the office 6f ITO TDS-II, Jodhpur, ~ '

o 2. Pradeep Singh S/o shri Sawai Singh, R/o Sadar Bazar, Dhan Mandx Jodhpur

at present employed as Casual Labcur (Peon) m the ofﬁce of ITO TDS-II,
Jodhpur.

Amrav Dan Chalan S/o Bhanwca.r Dan aged about 28 years R/o

> wm,mx I ’1bOLll (Peon) in the ofhce of ITO TDS 11, Jodhpur.
N, ‘\men sha D/o Shri Bali Singh, aged about 24 years; R/o Nathu Ka Nohra,
’/\ \)dexan Ka Bas, Umed Chowk, Jolhpur at present employed as Casual

Codmutu Operator in the office of Asstt. Commissioner of Income Tax —
FDSI 1, Jodhpur. ~
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Versus

1. Union of India through Secretary, Central

o

The Principal Chief Controller of

Taxes, New Delhi. ;

Chief Commissioner of Income Tax (CCA

Road, Jaipur. .

4. The Secretary to Govt. of India, Ministry
Pensions, Department of Personnel and Train

5. Chief Commissioner of Income Tax, Pacta C

wo

with Ankur Mathur for R.4)

© O\ OAN0IS6R011

L. Anil Kumar Solanki S/o Shri Bhanwar ]
H.No.8, Baldev Nagar, Mata Ji Ka Tha
Jodhpur, at present employed on the post ¢
of Income Tax-11, Jodhpur. ‘

Decpak Parihar S/o Shri Dhanraj Peariha
Ki Dueni, Pipar Road, Jodhpur, at present
office of Assistant Commissioner off‘L‘ﬁco
Income Tax-1I; Jodhpur. 3

o

: Peon, in the office of Income Tax Officer,
4, Prem Prakash Sahu S/o Shri Poona'Ram

OA No.387/2011

Q/ (By Advocate Mr. JK Mishra in all the above c;ise.)

Finance, Government of India, North Block, New Delhi, "o s o
Accounts (1_)r._CC:A),j Central Board of Direct

Road, J odhpur-I1, Jodhpur.

3. Purkh Das S/0 Shri Dhan Das, aged abg /ill
Via Tinwari, Tehsil Osian, District J cdhpyr, at present employed on the post of

Boar:d ;of" D‘i!rect_ Taxes,

Ministry of

R C.R.rBu_iigiix?g, Statme Circle, B.D.

of" Personhél, Pﬁblic Grievances and

ng, North Block, New Delhi-110 001.

Respondents.

(By Advocate Mr. Varun Gupta for R 1to 3 & 5 and Ad'vdéat:e' Mr Vinit Mathur, ASGI

Lal Solanki, éged about_2i6 years, R/o
n Road, Mangra Poonjla, Mandore,

fPeon in the _ofﬁce of.Cémmissioner

Ir, aged about 23 yearé,rR/o Maliyon
employed on the post 6f Peon, in the
me Tax (HQ), O/o Commissioner of
ut 32 years, R/o Viilage Binjwariya,
Ward-3 (4), Jodhpur.’

on the post

1. Jaideep Solanki S/o Shri Nirmal Solankj, aged about 30 years, R/o “Mohan

Villa”, Opp. Gokul Niwas, Umed Chowk, Jodhpur, at present employed on
the post of Computer Operator, in the dffice of Income Tax Officer, Ward-

3(1), Jodhpur, o
Bhawani Singh S/o Shri Kuku Singh, ag

ed about 27 ye.ars, R/o D!.S. Colony,

Near Medical College, Jodhpur, at present employed on the post of Computer
Operztor, in the office of Commissiqper of Income Tax-II,-Jqdhpur
3. Mahaveer Singh Chaudhary S/o Shri Hbkera Lal Chaudhary, ‘ageld" about 24

Income Tax, Range-3, Jodhpur.

years; R/o Income Tax Colony, Mandorel |
on the post of Computer Operator;’in the ofﬁceA of ‘Addl. Commissioner of

4, Rakesh Puri S/o Shri Govind Puri, aged about 23 years, R/o Mata"Jli Ka Than,
Mangra Poonjla, Mandore, Jodhpur, at

present employed cn the post of

Compuler Operator, in the office of “Assistant _Commissioner oi}lﬂlconle' Tax,

Circle-3, Jdohpur. :

. ' F TR

-

VNN

.. Surendra Bhati /o Shri Kishori Lak, dged about 34 yeard“1¥/q
‘i\_:\;[gfrom of Shiv Mandir, Ratanada, Jodhpuy, at present employed on
“Cmputer Operator, in the office of Inconje Tax Officer, Ward-3(2)

Street on
the post of
Jodhpur.

B R TR

FRCIAS

am|Chaudhary, aged about 23 years, R/o -
Income Tax Colony, Mandore Road, Jodhpur, at present employed
of Peon, in the office of Income Tax Officd r, Ward-ll (2). Jodhpus,

Road, Jodhpur, at present employed -

’ L.!
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A VI
6. Shankar Lal Parmar-S/o Late Shri Mana Ram, aged about 35 years resident of

C/o Shri Arjun Singh Prajapat, P.No.8, Ram Nagar, Bhadwas1ya Jodhpur, at

present employed on the post of Computer Operator in the ofﬁce of Income
Tax Officer, Ward-3(4), Jodhpur. -

7.
(By Advocate Mr. JK Mishra in all the cases)

Versus

B 1. Union of India through Secretary, Central Board of Direct Taxes, Ministry of
§ Finance, Government of India, North Block, New Delhi,

The Principal Chief Controlloer of Accounts (Pr. CCA), Central Board of Direct

Taxes, New Dehi.

3. Chief Commissioner of Income Tax (LCA), C.R. Bulldmg, Statute Circle, B.D.
Road, Jaipur.
4, The Sceretary to Govt. of India, metxy of Personnel Pubhc Crievances and

Pensions, Department of Personnel and Tlammg, North Block, New Delhi-110

— 001.
:}‘: =

\ (By Advocate Mr. Vatun Gupta for R 1to 3 and Advocate Mr. Vlmt Mathur ASGI w1th
-2 Ankur Mathur for R.4).
\ L.

OA No. 9172012

1. Gauri Shankar S/o Shri Kishn Lal Maru,
R/o Ward No.18, Naiyon-ka-Mohulla,]
Napasar, Bikaner at present
Employed as Casual Chowkidar, in the office

Of Assistant Commissioner of Income Tax
(Central), Bikaner.

[

Mohd. Umar S/c-Shri Anwar Ali, R/o Lelyeon-ka-Mohulla
Near School No.9, Fad Bazar, Blkanel

At present employed as Casual Waterman

In the oflice of Assistant Commissioner of

Income Tad (Central), Bikaner.

(By Advocate Mr. JK Mishra)
Vs

P = 1. Union of India through Secretary, Centrzl Board of Direct Taxes. Ministry of
( . Finance, Government of India, North Block, New Delhi. - e

2. The Principal Chicf Controller of Acccuats (Pr. CCA) Central Boaxd of Direct
\ Taxes, New Delhi.

'. 4. 3. Chief Commissioner of Income Tax (C(,A) C.R. Bulldmg, Statute Circle, B.D.
‘ Road, Jaipur.

4,  The Secretary to Govt. of India, Ministry of Personnel, Pubhc Grievances and
! Pensions, Department of Personnel and Traiaing, North Block, New Dethi-110 001.

5. Assistant Commissioner of Income Tax {Central),Ayakar Bbavan, Rani Bazar,
Bikaner,

with Ankur MaLl wr for R.4)

f \\

\By Advocate Mr. Varun Gupta forR 1to 3 & 5 and Advocate Mr. V1n1t Mathur ASGI

&\
- -..4-__\-4 \
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1.
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OA No. 173/2012

- Inthe office of DCIT, C.C.1, Udaipur O/o the

f

Gopal Kasar S/o Shri Panna Lal Kasalu:
At present employed as Casual Computer, Ope

Central Range, Udaipur.

Mukesh Gayri S/o Shri Vardi Chander (Jayrl
At present employed as Casual Computer Op¢
In the office of ACIT, CC.2 Udaipur O/o the J
Central Range, Udaipur.

Harish Lakshkar S/o Shri Labh Chand I-,a‘kshkar,

rator
JCIT

rator
CIT,

At present employed as casual Computer Operator

In the office of JCIT, Central Range, Udaipur.

Miss. Pli\ anka Soni D/o Shri Arunji Swarnkar

At prescit employed as casual Computer Operator

In the oftice of JCIT, Central Range, Udalpur

Moti Lal Dangi S/o Shri Puraji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range, Udaipur:

Rop Lal Dangi S/o Shri Dulaji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range,Udaipur,

1.

o

(VS )

(9,

- Balu Ram Dangi S/o Shri Ram Lal Dangj,

Pushkar Lal Dangi S/oShri Udai Lal Dangi,
At present employed as Casual Driver -

In the otfice of DDIT, Inv.1, Udaipur

O/o the Addl DIT, Inv.Udaipur. -

At present employed as Casual Peon,

In the office of DDIT, Inv.2. Udaipur O/o the AddL.DIT

Inv. Udm pur.

Vijay Lohar S/o Kishan Lal Johar,

At present employed as Casual Peon, in the office of

the AddLDIT, Inv. Udaipur.

Poonam Chand Meena S/o Shri NarayanLal Meena

At present employed as Casual Peon,

In the otfice of DDIT, Inv.2. Udalpul O/o the AddLDIT

Inv. Uda1 pIle

Smt.Sushila Bai Sonawat W/o Shyam La} Sonawat,
At preseni employed as Casual Sweper, .
In the oftice of AddL.DIT, Inv,Udaipur. -

-

atm

T
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7. Yashwant Joshi S/o Late Shri Mohan Lalji Joshi, A :

At present employed as Casual Computer Operator,

In the office of DDIT, Inv.2. Udaipur. O/o the AddLDIT -
Inv.Udaipur.

(By Advocate Mr. JK Mishra in all the above cases)
V.

1. Union of India through Secretary, C: rltral Board of Direct mxes Ministry of
Finance, Government of India, North Block, New Delhi.

The lllnClpdl Chief Controller of Accounts (Pr.CCA), Central Board of Direct

Taxes, New Delhi.

Chief Commissioner of Income Tax (CCA), C.R. Bulldmg, Statute Circle, B.D.
Road, Jaipur.

The Secretary to Govt. of India, Ministry of Personnel Pubhc Grievances and
Pensions, Department of Personnel and Training, North Block New Delhi-110 001.

Joint Commissioner of Income Tax (Central Range) 3r floor, Mumal Towers,
16,Saheli Magg, Udaipur.

o

(95}

wh

0.
(By Advocate Mr. Varun Gupta for R 1to 3 &3,
(None for R.4)

ORDER
Per: B K Sinha, Administrative Member
These  applications  have  been  directed against the  order

No.F/Mo/CCIT/JPR/AdAL.CIT (Hqrs) /2011-12/710 dated 31/5/2011, of the third
respondent [A1] and OM No0.49011/31/2008-Estt© dated 12.9.2008 of 4”‘ respondent

[A2]. As these have the same cause of action,‘_gll the applications are disposed of by this

common order. o

Reliefs sought for:

“li) That the applicants may be permitted to peruse this joint application on
behalf of five applicants under Rule 4(5; of CAT Procedure Rules, 1987.

(ij) That Impugned order dated 31.5.2011 (Annexure.Al) issued by 3
respondent may be declared illegal und the same may be quashed. The
respondents may be directed to make payment to the applicant @ 1/30" of the

pay at the minimum of the time scale of pay of the Group D staff pius dearness
==x.. allowcnces ie, Rs. 292 per day as busic pay w.e.f. 17.2008 and applicants
o aﬂowed with all consequential benefits including the due arrears thereof. The
\dated 12.9.2008 [Annexure.AZ) may be ordered to be modified



(iv) That the costs of this application muy be awarded.”

2, All these OAs have been accompénied by Rule 4(5) Application:for filing the joint

application. These have been allowed.

Case of the applicants

20 -

(iii) That any other direction or orders may be passed in favour cif_ihe
applicarts, which may be deemed just and groper under the facts ang
circumstances of this case in the interes: of justice. : e

, daily wage casual workers to work as casual compu

. P
i B

)

A

)

3. The case of theépplicants in-brief is that thelapplicants Werg initially .engaged as

ter operator/peon etc. on the dates

mentioned against their names in Income Tax ¢ffice along with their gducational

qualification as per the chart below:

-

OA No. Nafﬁeb?a—pplicant(s) Educational - | Date‘from working
o qualification ~ | -~ - |-
"OA531/2011 ' Abdul Kadar MA 19.2004
Ajit Singh Chauhan BA 1.2};‘20’05|
-| Bhunveshwar Paneri BA . 15.4.200|2
" Dinesh Jain B.Com 12.5.2002
- HiralalDangi___ |7 1.5.2007
0OA 530/2011 Nagaraj Meena MA - 11.5.2004
" Narayah Lal Dangi 7" 2.2.2010
| Narbada Shankar Menariya 8th 15"003'
’ Narendra Bhatnagar ' BA - 1 117.2007 .
Narendra Purbia 11th ="~ - ]22.9.2005
OA529/2011 | Vikram Arya : g 1.10.20?7.
Ramesh Kumawat BA . e 12,5200
- Prakash Harijan mo 4.2.zooj'
e A iswar Lal Prajapat BA 1.8.200
! i Amba Lal Meena Sth - 2.1.2004 '
- Ioas33/2011 Manish Rawat B.Com- 1.2.200
' | Manohar Singh Meena g .. 124112010 °
! Padmesh Sharma ! MA: 1.9.2007"
| Praveen Sandhaya BA - |z1.40.2005
" pushkar Choudhary BA 1.4.2004
I0A 533/2011 | Vijay Singh Chouhan g .| 24.11.2001.
iVinod Kumar Chouhan Mmoo 1,10.2001 -
! Yogesh Meena oo 110.6.2002 -
== RRamag Lal Meghwal 8ih - 7.6.2005.
BABE =

- 1.1Q.‘2OC.
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OA534/2011 ! Naresh Menaria BA 1.7.2007
Pankaj Joshi BA 1.3.2007
+ Prashant Singh Ranawat MA 3.10.2001
- Rekha Gehlot 4" 1.5.2007
! " Rugesh Dangi 8th 1.1.2005
"0A535/2011 ' TejiLal Meena gh 27.5.2011
- Tilkesh Soni MA 1172007
! Yashwant Purohit BA 122004
| * Niranjan Nath 8th 13.7.2002
_.Dinesh Harijan 20.12.2004
‘oo .. . KishanlalDangi oth 1.7.2006
I OA536/2011 . RaviShankar Bagoria BA lind 5.12.2008
g - Sashi Kala Gari Saksar 5.6.2002
j' ~ Vishram Bairwa YA 2.2,2002
{ ' Bajrangi Yadav g 6/2004
{ . MahendraSingh Rathore 12th 12.4.2006
| OA 537/2011 Sohan Lal Dangi gth 1.7.2007
. Sonali Patwa MBA 10.1.2005
3 Sonu Chouhan o™ 1.8.2005
' : Vardi Chand Dangi 5t 5.6.2002
. Varsha Mehta . MA MBA 20.9.2004
| OA538/2011 - Jai Singh Sarangdevot BA 1.6.2002
! Jaswant Singh BA . 1'16.6.2008
. Kamilesh Kumawat lind year BA | 21.6.1999
| Kanhiya Lal Dangi gth .| 6.11.1995
| " Kishore Kumar Yadav 8th | 1.4.1995
| 0A53§/2011  Kuldeep Singh 8" 1.2.2005
i Mahesh Chandra Kulambi BA 1.6.2002
! - Mahesh Nagda MA 1.6.2002
§ Manish Sanadhya BA 1.3.2008
' Manisha Sharma | MA 15.4.2002
| 0A540/2011 ' Rajesh Rathod (Sunil) g 1.1.2001
| " Rajimal'Mali 10t 4.4.2008
; Smt.Geeta Bai Saksar 1:4.95
; ; Sohan Lal Meena 7th 20.12.2004
| .. . Suni Sukhwal o 1,12.2006
"0A541/2011  Ambalal Gameti 7" 25.11.2004
i . Deepak Dangi o 17.3.2007
} : Dharmendra Kumawat Dip-Enge. 5.1.2004
% . Gopal Dangi 10th 7.7.2007
O ~'; ~ Jumme Khan Pathan 1h ‘ 162006
"OA 542/2011 " Devilal ' BA,PGDCA | 1.7.2009
! . Poonam Chand 12t i | 30.5.2002
i - Ashok Kumar Sharma MA B.Ed 15.11.2009
\ __ __ BarmaMeena | 8th 16.5.2011
”‘“j‘OA 560/2011 Gaurav Sharma MA Nov.2007
5 Manish Sharma B.Sc (Maths) N¢v. 2007
j ; 8th T
. _ ' BhanwarlalMund ] Aug. 2004
| OA 498/2011 © Sanjay Kumar Kumar BA 27.10.2006
i{ - .| Sarwan Kumar s 30.4.2007
i, | Dinesh Teji , MA LLB 1.8.2003 -
s -+ Suresh Kumar BA 1.7.2006 -
| | 'Hari Singh Sth 14,2004
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OA 511/2011
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 Rajendra Gurjar gh L1487
| Hansraj gih .t 3.3.2008
- Gautam Samariya g - 5.12.2001
Narend_r_q Singh 10th  1.5.200
. Shailendra Shankhala ~~ MA .| 1451987 “;
" Alok Vyas BA ; 18.9.2001
Gulab BA . 5.12.2001 !
 AmitPandit MA 3.7,2002
" {al Chand Nath BA 6.5.2002
. Amar Singh gt , 16.10.2008
Iswar Sharma 0" v 3.3.200
' Sharwan Bhat] g 13.8.2007
i Lalit Kumar BA 12.5.2008
' Lalit Gehlot 8% . -] 3.9.2001
' Tulsi Ram S R 2002 "
* Sharwan Vyas MA 1.1.2009
‘Smt.Bhanwari Devi gh . 17.5.2000
. Kailash Kumar Chawariya 12" 1.14599 .
Dinesh Vaishnav 10th (\
v H > |
. Vinod Godara BA ~ | Oct 2003 ‘] s
t Ramesh Soni B.Com-ll Yr ". | 20,2.2006 >
* Randhir Kumar BA ‘ 14.10.2008
+ Stibhash Chander MA April 2002
. SohanSingh - 10th 15.1.2007
Mohd Ifran 9" .25.2.22008
- Vikram g 1o | 22.2.200¢
" Ratan Lal Sth ~| July, 2002
lxnshore Sth July, 2002
- Vimal Kumar Swami MA 1.12.2005
. Krlshan Kumar Kansara 12t 1.1.2007
. Madhuri Sarswat BA 1.8.2008'
" Shravan Kumar Shankhla BA 1.2.2007
. Mahender Singh Parihar g™ 129.3,2007
. Ravindra Kumar 8th 1.1,2005
* Sharwan Kumar Meghwal gh 1.4.2002
. Hari Prakash Suthar 8.Com 11,12, 2008,
Rajesh Kumar Jhungh sth 3572003
: Mahender Kumar Ramawat WA 3.12.2003
Praveen Sharma r . 3.12.2003
Sukhvinder Singh ¢ ,28.11.2003 .
o . T
“ Kamal Kishore Swami B.Com 24.9.2001
* Shiv Kuamr Swami BA. 1.5, 2005
' Jitendra Jhungh 5t 7.4:1998 ~
* Ram Swaroop Meena 7t 13.5.2001 -
- Nirmal Kumar Kheriwal MA 8.10.2001 !
. Raj Kumar Barupal BA 1.4.2004
Jitendrd Singh Rajput BA 30.12.201€
- Jitender Sharma BA 11,ITI ' 24.8.2009
' Ratan Lal Sen M.Com 2.12,2002
BA 29:5.2001
| BA 13.10,2008
‘ ) T ]
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0OA 5242011 i Raj Kumar Mali - B.Com(U/S) 24.8.2009
* Bharat Kumar Modi | Dip.inInf.Tech | 21.9.2010
: " | BSCIT _ ,
, Gaurav Chouhan Hr.Sc. 1422011 f
. . Pushpkant-Sharma 2.1.2002
0OA 16/2012 Yashwant Kumar Rawal 10" 1.10.2008
| OA77/2012 Ram Sagar Meena 10" 1.6.2006
0A 91/2012 Gauri Shankar gt 1.2.7002
. '™Mohd.Umar 1o Aug. 2007
0A 172/2012 Gopal Kasara MA DLL 21.2.2002
Mukesh Gayri M.Com.BEd "18.6.2002
' Harish Lakshkar BA, Bed Aug.2008
Miss.Priyanka Soni B.Com.B.Ed Nov.2008
Moti Lal Dangi 7" Jan.2002
| | Roop Lal Dangi 8th April 2002
. OA 173/2012 . Pushkar Lal Dangi 10" 1.6.2006
% | Balu Ram Dangi 12th 6.6.2007
. 5! Vijay Lohar BRI '1.4.2008
e i Poonam Chand Meena Sth 5.6.2007
Smt.Sushila Bai Sonawat Semi.l 1.7.2005
— Kamlesh Verma - B.Com Aug.2007
Yashwant Joshi _ MADipComputer | 8.6.2009
0A 386/2011 Anil Kumar Solanki BA Il 1 27.6.2002
Deepak Parihar | BA 6.8.2007
Purkh Das BA Ist 20.12.2001
| Prem Prakash Sahu o BA 24.7.2007
0A 387/2011 Jaideep Solanki BA 19.9.2002
Bhawani Singh BA Ist 20.7.2002
Mahaveer Singh MA | 26.6.2008
Rakesh Puri 12" . 6.8.2007
Surendra Bhati BA 4.8.1999
; A ! Shankar Lal Parmar . |MA  |1822002
| '0A 482/2011 Tabish Anwar ‘ Sl T 18.6:2007
! Jagdish Singh Rathore BA 1.4.2003
Rajendra Kumar Parihar BA 6.7.2002
Kanhaiya Lal & BA ' 21,8.2004
Vipul Tandan BA ’ 5.10.2006
Ramesh MA 1.11.2007
Raju Ram Mali 5 th 1.4.2009
Narpat Lal Parihar 9th 152.2005
Hitesh Chandra 9th 1.1.2003
Smt.Lalita 9 th 25.8.2003
Jitendra Kachawaha BA 15.10.2002
Deep Singh BA 4.9.2002
Ugam Singh BA 25.11.2002
Kushal Singh - . |BA 25.10.2002
_| Daulat o B 8th 23.11.2006 .
0OA 485/2011 Praveen Singh 12 th 1.10.2002
Mahendra Singh 8th 15.5.1997
Suresh Kumar 8 th 1.12.2008
\  lsatveer - 8 th 21.6.2007
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' 0A 464/2011 Arun Kumar 8 th +4,5/1996
| Santhosh Kumar 8 th 7.12.2007
Raju | 5th 20.5.1997
: Mahendra Gurger 8 th 6.8,1997
! i Chandra Prakash BA Pass 1.5.2002
' { Deepa Ram BA Pass Sep!t. 2007
{ OA 465/2011 Gopal Lal Prajapat 12 th pass 1.9.2006
‘ - Anandi Lal Saini 12 th pass Jan 2008
| ' Tikam Chand Sen 10 th pass 18.2.2003
g - Hukam Chand Sainj 12 th pass 22.7.2007
OA466/2011 - Manoj Kumar Bora Not indicated | 15.3.2002 -
: . M.Com
~ Satyanarayan Kansara . M.Com August, 2005
‘Nitesh Tolawat 8th Dec! 2006 '
* - 'Narendra Meena 10 th 9.10.2007
: - laxmansingh 16.10.2009
' OA467/2011 - Chandra Prakash Not | 24.8.2009 i
| o mentioned a
Nt : | Bhanwar Lal Chaudhary .do. .| 28.8.2005
; | Lalit 10"pass 7| 1.1.2008
L smtlalita . B 12" pass 12.4.2004
. | OA468/2011 t Inder Singh Chauhan 12 th 13.1.2000
b ! Pradeep Singh 8 th 19.3;'.2008 !
Amrav Dan Charan BA 8.1.;2002 !
' Manisha ) BA 19.7.2008 }
. 4 The applicants contend that they wers engaged on daily wages they have been

primarily performing auxiliary office duties from

officials in-charge on full time duty of eight hours

the nature of work entrusted to them and tha{‘t being performed &

™. t .
T :

n;‘;‘a,lfdy.yees which they have discharged to the fu

pplicants also refer to OM No. 49014/2/86 Estt

&de‘part"hjent‘ [A3] which inter alia provides that y
BN

the_"Casu‘al workers and regular employees is the

allowance for work of eight hours a day. Whe

workers.is different from the work done by a regular employee the casyz

be paid only the minimum wages notified . by

time to time as per the

TTatEt the rate of 1/30™ of the pay of the minimum relevant pay scale

\ Government/Union Territdry Administration, whjchever is higher as per

orders of their

a day. Thereis no différence between

y the regular

| satisfaction of the respondents. The

.(C) dated 7.6.1988 of t

he respondent

here the nature of work entrysted to

same the casual worker

e the work being done

the Ministry of Labour

s may be paid

plus dearness

I workers may
or the State

the minimum

_by the casual
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wages Act, 1948. Where a Dep'artment:j_s already paying daily wages at a.higher rate
the practice“'?s to be continued with the:’ épproval of its Flnanual Advisbr. The casual
" workers are to be paid weekly off after é_i}j( days of continuous work. The DoPT issued
another circular dated 10.9.1993 relati;lg to the grant of temporary status and
regularization of casual workers under the directives of the Principaliéench of CAT dated
16" Feb. 1990 in the case of Rajkamal arid others Vs. Uol. [A4]. The guidelines dated
7.6.1988 would continue to hold good siniu}‘.taneously. Accordingly the applicants were
being paid wages at the rate of 1/30" of tPe minimum of pay plus DA and it has been
o “— periodically r:ev’@ed. The guidelines of thééDoPT for merger of the.50% of the DA with
-3 basic pay dated 31:5.2004 have also bee;.rj. put into effect in respect of the applicants.

[A5]. In sum and substance by the time wg; reach 1.10.2010 we find that the applicants

have been paid Rs.292/- per day [A8].

5. The grievance of the applicants ari‘s'es from the fact thatﬁtf%e respondent No.3
issued an order vide his order dated 31.5.26?,1 [A1] that the recommendations of the 6"
Pa-y Commission are apblicable only to the!ée?sual Labourers conferre?d with temporary
status and are 5not applicable to the casqal wérkers without tem’poré?ii/ éfatus. The same
order withdraws the .e;rlier orders and direm:t; that the applicants be ‘paid at the rate of
< Rs. 164/- per diciy where the nature of the work of césual workers is the same as that of

_regular em;.;ki),\/ees. The applicants have come to this Tribuhal-aié"é‘insffhe afore order

[AL]. The Iear;med counsel for the applicanté contends that the impugned order is based
I .

upon a directive from the Ministry of Perso?inel Public Grievances and Pex_";sion vide its
A.dated 12.9.2008 that the 6" Pay Commiss;on recommendations is only applicable to

S\

A\ , ‘ ' '
- acthe casgal_g{?rkers with temporary status. The learned counsel for the applicants has

o icontinu'edgo’ do so. The 6™ Pay CommissioniReport does not exclude them specifically

§,u'd---h;i'éj it been so it would have amounted tc drawing distinction between the same

o =argued that Eﬁhe applicants were doing thé same work as the régular workers and
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¢
categories o7 workers violative of Articles 14 ang
treated as separate classes without there b=|ng

same. The applicants have also referred to th

. ;
India AIR 1986 SC 554 and contend that thie matter is no longer integra v

“of the afore mentioned judgment.

Case of the respondents
6. The counsel for the respondents has
argument of the respondents is that DoP;T ON

pursuance of judgment of Principal Bench ':of CA

status and regularization to those casual labour

21 of the Constitution.

any intelligent different

e case of Surinder Sing}

fully contested the OA

1 dated 10.9.1993 [A5]

4

T dated 16.2.1990 to g

They are being
a, amongst the
1 Vrs. Union of

/ith the passing

The principal
was issued in

‘ant temporary

who were employéd- at

service in Central Gove

that point of

time and had rendered one year of continiuous rnment offices

other than in the Departments of Telécbm, post and Railways. The DoPT had

subsequently issued a clarification vide Oil\/l No.40011/6/2'007':§3355t't©'"dated 6.6.2002

clarifying that the scheme relating to the gf&:nt of temporary scheme as per order dated

10-09-1993 is not an’ on;éb'ihg;scheme but rathér one one time dispensation to those

who had been given temporary status on completion of 240 days of work or 206 days in

case of offices having 5 days week. It was further clarified that those ix¥ho had been

granted temporary status would not be stri'ppec of the same but:-'the thcse who have

joined the service on @ subsequent date cannot $eek to derive advantage-of this order

S diffg:Fent and
————

es at Rs. 164/-

for grant of temporary status . The nature of work of these employees |

as such they are being given wages at the highest of the minimum.waz

=mper day. The OM dated 12.9.2008 has bé;en misinterpreted by the applicants as it
N, ; .
N N

3 o

DR

ly~providas that only the workers with;.-'temporary status will continue to receive

Cthein WEges under the instant scheme on thie basis of the scalgsof Grou

1

p D employees

L

3
3 I g

'/,énd and the corresponding Grads .Pay recommended by the 6" Central Pay

‘Contmission. As such the appiicaints arg not'entitled to any relief.
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Facts in issue: o

7. After having gone through the pleadings of the parties and i'sizn to their oral

submissions the following facts in issue em-=rge:

(i) Whether the applicants have been performmn the same nature of
duties as the regular empioyees? :

(ii) Whether the reduction of wiges as has been ordered vide the impugned
order [A1], violates Article 14 and 21? ‘
(iii)  What relief(s) if any could be granted to the applicants?
Findings

Whether the applicants have been perfom ing the same nature of dutles as the regular

" employees?

8. The recruitment of casual workers and persons 6n daily wages was reviewed in
the year 19598 on the basis of which the Cenartment of Personnel and Training, Ministry
of Personnel Public Grievances and Pens‘idns, issued OM No. 42014/2/86-Estt© dated
7t June, 1988. This OM star’ged by recogﬁi::ing that persons on H?Ily wages should not
be recruited for work of regular nature byri only for work which is casual, seasonal or

intermittent by nature for which regular posts cannot be created. The OM further

provides:

(iv) Where the nature of work 'gntrusted to the casual workers and regular
employees is the same, th2 casual workers may be paid at the rate of
1/30" of the pay at the minimum of the relevant ‘ray scale plus

~._. dearness allowance for work of 8 hours a day.

T ~In cases where the work d 3re by a casual worker is different from the
: \ *L}{ k done by a regular emp!oyee, the casual worker may be paid only
\\ gh wpinimum wages notified by the Ministry cf:Labour or the State
Go’wé nment/Union Territory Administration, whichever is nigher, as per
tﬂe rgmlmum Wages Act, 1448. However, if a Department is already
ppymg daily wages at a hicher rate, the practice could be continued
w'ifh4he approval of its Financial Adviser.
; W Yere work of more than vne type is to be performed through the year
/_;;"but each type of work does nat justify a separate requiar employees, a
multifunctional post may be created for handling thos2 ivems of work
with ttie concurrence of the Nlinistry of Finance.
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a judgment ory 16 2.1990 in the case of Ra,,kamt

others (1990) 13 ATC 478 thereln it |ssued terta

/129
fo/lowmg f/nd/ngs, orders and d/rectlons

(i)

(ii)
(iii)

(iv)

10.  Even ;a‘;'“c.er the issue of the afore saijd,;ONl

N fa S
that the recruitment of casual workers wijuld dontinue as contained i

7.6.1988.

directing mergfer of 50% of the Dearness A"-ﬁbwan

daily rates of wages of casual labourer as uné;i,;er:

in the year 1933 the Principal Bench of Cer

,tfiey sha// be paid the same‘pay a

Y
I
~ N
It
I I' '

In the light of the foregoina,y‘" the

We hold that the present pra( tlce

tral Administrative Tribunal delivered

il and others V& Union of India and

in directions to the Gout. of India, as

application is disposed of with the

3~

and procedure jollowed by different

mm/str/es/departments and the offices under them in the matter of

engagement d/sengagemen.,,andA
the basis of their separate strengt
[njustice.
should be treated as a single unit
regularization of casual labouters;
The impugned orders dated 12
respondents, are set aside andzqua‘
The respondents are directed 1o co
as casual laborers in the regu’:’ér va
in the Ministry of Food and Cil'il Su
consider their regularization i /n such

In case, no vacancies exist in "he Ministry of Food and CIVI/

its offices, they should be adguste
staff, in other ministries/departme
appointment in atcordance W/th th
mentioned in paragraph 21 above

egularization of casual|labourers on
h of staff results in inequalities and

The Government of Indja, except the Mmlstny'of Railways,

in the context of engagement and

th October, 1989 pa
hed. i

cancies in the post of Gr
pplies and lts offlces at
vacancies;:, _ ;i.&

d against the vacancies
nts/attached/subordina

e scheme directed to be

ssed by the

ntinue the services of the applicants
oup D arising

Delhi and to

Supplies and
of Group D
te offices for
prepared as

The respondents are dlrected not to induct fresh recruits as casual

labourers through Employment Exchange or otherwise, overlooking the

preferent/al claims of the appltcant

‘nould be strictly in accordance wi
by/ the Department of Personn el an

malntamed is made adsolute. .

On 31.5.2004 the DOPT issued: 4 revis

ik

contmuance of all the f07u applicants as cafu!

5, and

ith the orders ard ihstry

ecember 11 1988, an
ts that the status quo o

ce with basic pay for co

The emoluments to be given;to the applicants till . i'hé’ll"*t egularization

ctions issued

d Training. After their regularization,
nd allowances as regular employees

-

r
d continued
s regard the

{sbsurers, be

as it would appear from paragraph 2

n OM dated

ed OM vide No 490147/5/2004-Estt©

mputation of

Al




fact admltted

11.

-~

l - v

. “The undersigned is directec’ to say that references have been
received from various quarters se_(-king clarification whether 50% of
Dearriess Allowance merged with basic pay to Central Government
employees w.e.f. 1.4.2004 vide Niristry of Finance, Depaitrient of
Expenditure OM No.105/1/104-IC cated Ist March, 2004 woltl:d be

admissible to casual labourers jor the purpose of com,;mu*/ g7 (.f
their daily rates of wages. -

. The matter has been considered in consultation with the
Ministry of Finance and it has been:cecided that 50% of the Dearness
Alloveance merged with the basic pay will be admissible to casual
laboiirers with temporary status and also to casual eriployees who
are entitled to daily rate of wages with reference to the iminimum of
the pay scale for corresponding regular Group D official w.e.f Ist
April, 2004 for the purpose of computation of their daily rates of
wages, The casual labourers entitled to daily wages not linked to the
minimdm of the pay scale plus Decrness Allowance for corrzspoading
Group D employees or casual worke_zi_s/contingent employees engaged
on part time basis shall not be entitled to the above benefit.

This issues in concurrence vii h Department of Expendituiz IC
JO N2.105/1/2004-IC dated 19" My, 2004.”

yoe

On the basis of the above circular the respondent No.5 issued OM dated

9.7.2007, the relevant part of which reads a3 Yollows:

12,

~===appligants war "he same as that of the regular employees and they were not casual

’ wor‘kers on "da Iy wages performing different sat of casual duties.

. M.

“In accordance with the lnstruct/o“ i a/d down in the: Depurtm/ nt of
Personnel & Training Or1.1Mo.49014,2/86-Estt© dated 7.6.1983 recd
with 3OPT Circular No.49014/5/2004 dated 31/5/2004, sanction is
hereb::accorded to the payment of ccsual workers paid on daily wage
basis,-where nature of work is the same a that of the regular employees
at the rate of 1/30" of the pay at the minimum of time scale of pay of
the G-cup D staff plus Dearness Pay plus dearness alloyrances, ie.,
1/30" of (Rs.2550/+ Rs. 1,275+ Rs. 1109.25/1338.75 ie.,-Rs. 164/- pr day
for 8 hours of work a day.

2. Inc zases where the work done by: casual work is different from the
Work done by regular employees, the daily wages payable wiil be Rs.
144/- per day in terms of Dy.Labour Welfare Commissioner (Central)
communication Ref.No.Dy.LWC(C)/M//R/2005/4000 dated 30.9.2005.”.

The res»ondent organization acknowl:dged that the work being dene by the

T

In recognition of this

]3/ the wages being paid to the applicant were further revised vide letter
i
4 |
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No.CC/JPR/2008-09/2773 dated’ 12/17
11/289 dated 18" October, 2010 [A78 Ag]. Th

made to such employees to Rs. 292

P

per:day
The applicants submitted 3 representatié’i; to

detailed the work being done by them as p'e’ the
the multitasking scheme.

vista than V\flwat is ordinarily done by arﬁ}aver

employee yyc{uid normally agree to do.

N photoc0pyi|igz night and guard duty, driving?"'i?/ehic
few in additio?n they are also required to do da
feeding and Processing. The applicants in thl, rep

of Casual Labourers (Grant of Temporary Stliﬁit'us an

till 1993 but they made request to the effecﬁt:thatt

this scheme., .

3

13, Admittedly, aog

- the Scheme of 1993 ‘NdS
been dealt with in a decided case by the Hnn'ble

Mohanlal and bthers; (2002) 4 scc 573 and held as

i

.6 Clause 4 of the Scheme is:very ¢

‘temporiry’ status is to be given to the ca

employmant as on the date of comnﬁ:encemc
the Central Administrativs? Tribunals took
ongoing stheme and as dnd when casual Iq

of work 17.a year or 206 days (in :case of
T

gl

{ g . L
:&,dig ¥S 1 a year oi "534 davs in cuse of
WEek; Frem clause 4 of the Sciieme,;:t does
3, o .

Hguideline tp be

A HE
It is interesting to note that the work involves

les, watering the plants 'to mention a

e entry, typing of letters and return

‘Jp::-.;h.:week),gthsy are entitled to get 'tem;:%c}?ary’ S

g g{ﬁg\ use 4 cj the Scheme envisages it as an of
; temporary’ status, the casual labg
employment as on the date of comméncen
héblféfg}mve also rendered a conting}o_us se
ige1s that he should have beea enga

applied for the purp-ése of gi
wual workers, as and when th

o

iz it _A, 24
h N;Q.venpber, 2008 anu Letter No_;C,C/JPR/ZOlO-

e later brought up the payment to be

bn the basis of the abo é-formulation.

the respondents wherein they have

Circular No.22 dated 1(33i.2,011 under

arauch larger

age employee and which no regular

. . Ty .
s from mamtenancevo‘_F the records,

resentation admitted that the scheme

d Regulaniét‘:ld?iij“'\)va“:"s'j'only applicable

he Ministry should be asked to revise

ne time dispensation. This issue has

Supreme Coui;_.{fl::.aiéh’ of India Vs,

w7

B lers
under; -

lear that the coilfzrinen t.of
sual labourers wii were fn
ent of the Schemﬁgf_ Semeof «
the view that this is|’an
bourers complete 240 days
offices observing 5 dai/:s a
tatus. We do not thing that
190ing scheme. In orde} to
purer she.y'e ye:. A_b‘eenl in
ent of the Scheme and|he
rvice of at legst one- year
ged for a period of at Ie|05t
offices observing 5 Grys a
no appear to be a gene'ra/
ving ‘temporary’ status|to
ey complete one year’s
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cont/nuous service. Of course, it is uo to the Unlon governme,.c '3 B &

formulate any scheme as and when it i; found necessary that the casudl PR ‘
labourers are to be given temporar/ status and Iater they are, to. be '
absorbed in Group D posts. L

8. The Division Bench of the Calcutta ‘High Court in T.Rajakili V. Union of
India WP(CT) NO.86 of 1999 (Cal)(DB) held that clause 7 must be read in
a manner in which it does not render it-unconstitutional.’ The employers .
cannot at their whim dispense with the services of the casual labourers _
who have acquired “temporary’ status. The entire object of the 1993 .. -
scheme was to regularize all casual vierkers. To allow. such uncana/;cedv
power of termination would also defeat the object of.he- Scheme. ,
Dispensing with the services of a casual labourer under clause 7 inour . .
view, could be for mlsconduct etc. )

9. Having regard to the general schere of 1993, we are also of the view ° ..
that' the casual labourers who acqtiire ‘temporary’. status cunnot be. -
removed r'pere/y on the whims and fancies of the employer. 'If there is
sufficient work and other casual labourers are still to be employed by - L
the employer for carrying out the wark, the casual Iaboar_ers'who have™ . ‘
acquired ‘temporary’ status shall not be removed from service as per .
clause 7 of the Scheme. If there is serious misconduct or violition of .
service rules, it would be open to the. employer to dispense. "wi-gh. ehe._",.
services of ¢ casual labourer who had acquired the ftempora(y4. st 2

=
EaN

Now ws come to the question that what is the -guid._ir:lgfplll:in'_ciiple' whereby the .

payment of daily wage workers should be mada.  The ques’_ci‘oyj:;_waé 'a;n-s"wered by the’

Hon'ble Apex Court in the case of Surinder Sim:fh and another_V§. iTh, Engg'peer-in-Ch‘ief, '

CPWD and others, AIR 1986 SC 584:

 “One would have though that the judgment in the
Nehri Yuvak Kendra’s case (supra) concluded further
argument on_the question. However, Shri V.C.Mahajan,
learned counsel for the Central Govenemnt reiterated the
jf:cgg?rre wegument and also contended that the doctrine of equalf:: :
P {or 2qual work’ was a mere akstract doctrine and thge.it.
> was an,capable of being enforced in a court of la. L He:
fened y,s \to the observations of this court.in- Kishori .-
Mohanlal Bakshl Vs. Union of India, AIR 1962 SC 1139.: We are::
ot a I/i*t/e/ surpr/sed that such an argument - should be;,f
advancecf on behalf of the Central Government 36 years gfter
tbe ;cassmg of the Constitution and 11- years after- the. Foity:
Sec nd,Amendment proclaiming India as a Socialist republic;.
The" Central Government like ali “organism "of the . Sta : S
committed to the Directive Principie; of State Policy and Art.39". o
enshrines the principle of equal pay for equal work. In Randhlr‘
| Singh Vs.. Union of India, (1982) 3 SCR 298 (AIR 1982 .5C 879).. ,.".
! : , this court ha occasion to explam he observatrons .in KI hori

2y




employee will continue to be governeié' by the

abstract doctrine and how it isay
accepted through the world -pa
countries. For the benefit of those-
aware of it, we may point-out h
Singh’s case has been followed in
this Court and has been aff/rmed 1
this Court in D.S.Nakara V. Unlon of
1983 SC 130. The Central Governmg
and likewise all public sector und
function like model and enhghtenec

such as those which were advdnced before us that the
principle of equal pay for equal work Is an abstract doctrine

*Mohan Lal Bakshi V .Union ¢f India {supra) and to pomt out'
fiow the principle of equal pay for’ ‘equal work is not’ dn

ital and VlgOt‘OLS doctr:n'e
rticularly by - aII socmllslt'
> that do not seem to be
a the dec:swn in Randhir

many number of cases by

India (1983) 2 SCR 155: AIR

°nt, the State Governmen 5
ertakings .are expected to

{ employers and argumenI{s

which cannot be enforced in a court of law should l/I-come
from the mouths of the State and the State Underialkings. We

«llow both the writ petitions and direct the re.;pcndents, as m

he Nehru Yuvak Kendra’s cuse (sup

and all other daily rated employees, the same salary and

allowances as.are paid to:fregular
with effect from

a sum of Rs. 1000/- towards thei

regret that many employees dr e:'.kept'f‘:ln"'_‘,service onia
temporary daily-wage bas:s without their'services‘beiﬂg

regularized. We hope that t
appropriate action to regular/ze t

have been in contmuous emplcyment for more than 3ix

months.”

the date when they were resp? ’ct,veily
employed. The respondents will pay to each of the petitioners

ra) to pay to the pet:t:one:rs

and permanent employeles

r costs. We also record our

he. Government_ wili: l'bke
he services of aII those ‘who

by a Constltutlon Bench o_f !

On the basis of the afogﬁg_said dlscussmns we reached the conclusion — the

corclusuon is that it is more than clear that

H work as regular employees and eygn more._‘v- ,
) A

the fact that the OM dated 10.9.199ﬁ2{_§ha5 bean’deemed to be a one time dispensation.

,l {/fe‘!aﬁe to tite condition

pa.\-/ment of wages to the daily wagj :zmployees dlschargmg hevdut es of a regular

3 prowsnons of Ol\/l uated 7:6.1988 despnte _

Even in the case of Union of India Va Mohanle'ltand‘ qt}her-r: igs_upra), thg principle that

g

nduct when his services can be dispensed

he; services_i ‘are p,rotec‘ced. The Hon’ble
ple. The second

doing the same

—=
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being asked to do the work of cleaning and Lk_llllb the plants. In fact they are doing

more. The nathre of the duties being performi21 by the applicants has not undergene a

is well recognized that a circular from above does not changed the ground realities in
effect. Where the applicants have been performing the duties of a regularﬂe'rhbloyee'er

more and continue to do so is a fact their status cannot change overnight by the mere

fact that a circu’_l‘ar has been issued by a superir authority. The third concluSIon is that

by issue of the !mpugned OM dated 31.5.2011 [Al] the material facts are not altered by

. ne strokeaof pen What the appllcants were domg earller they contlnue to do S0
\_" 4

to be the same.

Whether the reduction of wages as has been 3-dered vide the lmpugned order [Al] is
violative of Article 14 and 21?

T

16. . The doctrine of equal pay for equal work is well enshrined in our Constitution

articulated through Article 14. This article for the sake of convenience needs to be

reproduced.

KT
!

Article 14: Equality before law:- The Stdie shall not deny to any person equallty
before the law or the equal protection of the laws within the terrltory oflndla.

- B

';:f’and has been the corner stone for so many Judgments /decisions of varlous courts more

:so of the Hoxffbjié Apex Court. It is also to be roted that it forms a part of the basic

frame work of the constitution as enunciatec in His Holiness Keshvanand Bharti

t:hange by virtue of the mere fact the impugn&d circular has been issued by the DoPT. It~

) heven after the issyie of the impugned OM. s, already held that where the nature of-

work remains to be the same as the regular en';ployees the payment will also' continue '

e



. of the applicants as decided in the case of Union
. (supra) can be dispensed with one month’s n

- simplicitor.

audi alteram partem is inviolate in such cafs“ps. In

onceé one is used to a higher set of incorrie it ig

requirements:to a lower income,

il
R

18. ‘ it is also significant to note th'jcz:t no sk

require prior show cause and giving them oi:;portur

i
b

I

justified in the cases in hand.
What relief(s) lf any could be granted to the?épplica
19. Answer to the first tv.v0 questions which go m favod
the Tribunal to ;‘ermswer this quéstion too in their ;;Qour.
issues we com;to the conclusion that the unilatéral act
wages of the aé’plicants without having given thém ano
not only the ccj)n;stitutional provisions but also tné pring

under law. The following reliefs are, therefore, @fdered:

For reducing or altering the wage st

OW cause notice has bee

ity of being heard. The

nts?
r of he applicants, obvious

n view of the discussions o

pportunity to show cause i

iples of natural justice, It i

any event, such a reduc

ion of the respondents in r

difficult for. him to curtail one’s

n issued to

the applicant;}before reducing their dvaily wagc_s strlicture. While"ce’-rttainly the services
of India Vs.-"Moh_g:n/al and others,
btice by rﬁea}ns_ of a 'tgrmination
ructuré to theiri dtisa.d:.\(antage will

principle of

tion is not

Y, pei’suade
n the above

educing the

s violative of

i’hence}badﬁ
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( DR. KBS RAJAN
Q_ JUDICIAL MEMBER

(1) ‘The impugned order dated 31:5.2011 [A1] is hereby quashed.
(1) The respondents are directed to tontinue making payment to the
applicants @ 1/30th of the pay at the minimum of the time scale of the
Group ‘D’ staff plus dearness allowgnce ie., Rs. 292 per dalys as basic
»ay w.e.f 1,7.2008 with all co_i)seque ntial benefits.
(1) No modification of the OM dated 12,9.2008 is warranted as-the legality
; s L B
_ of the OM has not been in challenge nor would the same be necessary
o for granting the reliefs (i) and.{ii). / ’ ~
() No order as to the costs.
20. . The MA No. 142/2012 in DA 534/2011 IS rendered infructuous in view of the disposgl of -
R the above OAs ,: i] :Zj/f g o
- ‘;' ] iy et o ey



